CENTRAL ADMINISTRATIVE TRIBUNAL §
JAIPUR BENCH, JAIPUR

ORDERS OF THE BENCH

Date of Order: 01.05.2012

OA No. 216/2012
Mr. Sajid Ali, counsel for applicant.
Heard learned counsel for the applicant.

O.A. is disposed. of by a separate order on the

separate sheets for the reasons recorded therein.
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(JUSTICE K.S. RATHORE)
MEMBER (J)
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i CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH JAIPUR

o QRIGI_NA—LAPPLICATION_-NO._ 216/20_12
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o :.HON'BLE MR JUSTICE K. S RATHORE JUDICIAL MEMBER -

.
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i Zahld Ahmed S/o late Shl‘l Alauddln Shelkh aged 26 years, by»_
- caste Musllm R/0 40 Schoolpura, Prem’ Nagar, Chota Khatiwara, .
-Jhansi (MP), presently residing at 109/110 Rani Colony, leana ‘

Road Jhothwara Jalpur
| - ...-A-p'pll'c.ant‘

b
v
i

VERSUS =

R Umon of Indla through General Manager North Western

o Rallway, Jaipur, Jagpura, Jaipur.
2. The' General Manager Western Rallway, Church Gate
.Mumbal S

j"3.' ‘The DlVlSlonal Rallway Manager Ratlam DlVISlOI‘l Western ', .

. Rallway, Ratlam. :

-4, 'The D|V|S|onal Rallway Manager AJmer DlVlSlon NWR

o AJmer T ol o , ,
L l g B o S Respondents

. z,.
)

- 'ORDER (ORAL) :

1+
[
‘.

The present Orlglnal Appllcatlon has been preferred by the
appllcant praymg for the followmg rellefs '

(l) Th|s O A may klndly be allowed and the respondents- -

i may be directed to give compassmnate ‘appointment to

the appllcant in Group ‘C’' post, as he is graduate and
.ITI ‘holder, from- ‘the - date of filing of application for '

. compassmnate appomtment wnth all consequentlal_ o

'. beneﬁts T S : S

!.

g (n), Any other appropnate order or dlrectlon which ‘this-
i Hon'ble. Trlbunal may deem just and proper in the facts

- - | and ‘circumstances of the case may klndly be passed in
favour of the appllcant ’ S

. .) . )
(c)‘ Cost of th|s Onglnal Appllcatlon may kmdly be awarded, ,

|n favour ofthe appllcant S Z% .

'»DATE'OF\ORDER':',Ol.OS.201'2"
L ComAM Lo . .2012



. .
: electnc current S

oANemenoz. o,
2. Bnef facts of the ‘case, as stated by the apphcant are that !
E father of the appllcant Shrl Alauddm Shelkh while workmg as
"casual Iabour in Western Rallway, dled on 19 10 1987 At the
;"tlme ofn death of father of the apphcant deceased was

5 1 performlng hlS duty on the electrnc pole at: V|]ay Nagar Rallway _ i

g Statlon 'between, Ajmer Bhllwara Sectlon and dxed due to» |

"l
'
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3. On attaining f_he age of majority, the applicant applied for. -

1. - x - . =

’_tappointment'_oh compas_sionate 'grou'nd, before the Divisional .
‘fRailwa‘y’f M'anag'er Weste‘rn Railway, Ratlam (Electric Wing) vide -

| hIS apphcatlon dated 16. 12 2004 (Annex A/4) Thereafter the_ ‘

J

'apphcant has also sent a remlnder dated 11 04. 2005 (Annex

- Af9) to the D|V|s10nal Rallway Manager Western' Rallway,

~,

‘Ratlam As the respondents have not grven hlm appomtment on - l

-,.compassmnate ground and . kept the matter pendlng, the . .

appllcant sent a notlce for demand of Justlce dated 25.01. 2012

(Annex. A/13) through hlS counsel to th'e respondents.

Thereafter wde Ietter dated 24 02 2012 (Annex A/14), the‘ ‘

D|VlS|onaI Rallway Manager (Estt ), A]mer DIVISIOH NWR ‘Ajmer, ‘
snmply mformed ‘that - the proceedlngs for compassmnate ‘
appomtment of . the apphcant wnll be done’ by Ratlam Division,

HQ, )‘{Vestern» Rallway,_ C_hurchgate. .
{I - .
4. Upon careful perusal of the pleadmgs as well as documents

E it. rsr evndent that the notlce for demand of ]UStICe dated”

25 01 2012 (Annex A/13) has not been demded by the

|

respondents so far except mformlng by. the D|V|$|onal Railway, .

| Manager, (Estt.), A]mer DIVI,SIOI'),~ NWR,: ‘Ajmer .that the N
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proceedmgs for compassmnate apponntment of the appllcant will '-

'.5. '- .

l -
I
)

= be done by Ratlam Dlws:on HQ Western Ra:lway, Churchgate

Havmg consrdered the aspect that the Iegal notnce dated . .

25 01 2@12 (Annexure A/13) is Stl" pendmg consnderatlon before;'

the respondents I deem it ]ust and proper that the ends of'_

h,

Justlce would be met if the respondents are drrected to cons:der -

- and dec1de the notlce for demand of ]ustlce dated 25 01 2012 -

(Annex A/13) by passmg a reasoned and speaklng order

6

\’E

Consequently, the respondents are dlrected to ‘consider

and deCIde the notlce for demand of. Justnce dated 25 01. 2012"

(Annex A/13) by passmg a reasoned and speakmg order and ‘-

commumcate the deasnon so taken to the apphcant expedltlously B

but in any case not later than a perlod of two months from the

7.

- date of receipt of a,c_opy,. of thls .or_der.

:I'f;any prejudicial order.‘aga'ins{:-the interest of the applicant '

is passed by the respondents the apphcant wm be at ||berty to‘

challenge the same by way of fmng the substantnve Original

Appheatlon.

8.
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W|th these observatlons and dlrectuons

the Original -

Apphcatlon stands dlsposed of w1th no order as to- costs
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(JUSTICE K.S. RATHORE) -
' MEMBER (J) o
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